
!!EFORE THEN 
ATIONAL GREEN TRIBUNAL, 

£ENTRAL ZONAL BENCH AT BHOPAL 
ORIGINAL APPLICATION NO.97 OF 2022 

IN THE MATTER OF: 

Kamal Tiwari 
•···········APplicant 

Versus 
Union Of India & Ors. . ........... Respondents 

REPLY ON BEHALF OF RESPONDENT N0.8 &9, RIICO 

Most Respectfully Showeth, 

The Respondent No. 8 & 9, Managing Director and Senior Manager, Rajasthan State 

Industrial Development and Investment Corporation Limited (RIICO), Jaipur 
respectfully submits as under: 

PRELIMINARY SUBMISSION AND OBJECTIONS: 

That, the instant Original application is filed on incorrect and wrong facts with 

misleading averments inter alia hopelessly barred by limitation as per Sec 14 (3) of the 

National Green Tribunal Act 2010 w~ch is as follows " ...... No application for 

acfjudication of dispute under this section shall be entertained by the Tribunal unless it is made within 

a period of six months from the date on which the cause of action for such dispute first arose: Provided 

that the T ribuna/ mqy, if it is satisfied that the applicant was prevented by sufficient cause from filing 

the application within the said period, allow it to be filed within a further period not exceeding sixry 
dqys .... " The averments in Para 20 of the Original Application made by the petitioner 

that, an application was filed by the petitioner on 19.01.2022 which means the 

applicant was well within knowledge of any act on the date of application i.e. 

19.01.2022, which is beyond 6 months from filing of the instant case. Therefore, the 

instant case is not tenable and even entertained which is beyond limitation prescribed 

under law and deserves _to be dismissed at threshol?. 

That, it's humbly submitted that, the petitioner has raised issues related with Eco 

sensitive Zone allegedly within periphery of Naharagarh Wildlife Sanctuary under 

Wildlife Protection Act, 1972 which is not a Schedule Act as per Schedule-I of the 
~Qt.I-) 
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NGT Act of 2010. Wildlife Sanctuary are declared under Sec. 26 A of the Wildlife 

. Protection Act, 1972 and the Act is not being part of Schedule-I act under N GT Act, 

/ 201 O therefore, the instant petition be dismissed as non maintainable under the 

National Green Tribunal Act, 2010. 

PARA WISE REPLY 

1. That, the contents of Para 1 & 2 does not need comments. 

2. That, the contents of Para 3 are partially accepted and rest is denied. Revenue 

Department, GoR vide order dated 30.01.1971 directed to the Chief 

Conservator of Forest, Rajasthan to release 572 bigha 12 biswa of forest land 

of village Kukar kheda Bir Papad for industrial purpose i.e. in favour of RIICO. 

This land includes Khasra No. 3 of area measuring 131 bigha 9 

biswa(Annexure- A/ 4). 

3. As per Revenue Record Samwat 2069-2072, this land of Khasra No. 3 has 

already been recorded . in the name of Rajasthan State Industrial Mineral 

Development Corporation i.e. now known as RIICO (Annexure- A/5). In 

most of this allotted 572 bigha 12 biswa land, development activities have 

already been taken up and allotments have been made to industrial units by 

RIICO in this Vishwakarma industrial area. About 1030 industrial units are 

under operation in this industrial area. 

As per the terms & conditions of RIICO allotment letter/lease deed, the 

allottees are required to obtain prior Consent to Establish (CTE) and Consent 

to Operate (CTO) from RSPCB before establishing and operating the 

industries. As per the terms & conditions of respective CTE/CTO, the 

industries are required to treat the effluents as per prescribed norms. Further, 

RSPCB regulates these industries to ensure the compliance of CTE/CTO and 

also take appropriate action against the defaulter industries. 

At present RIICO is constructing two Nala (Discharge Channel) on the land 

lawfully allocated to answering respondent/ RIICO by State Government, to 

control, channelize and monitor the overflow water, during rainy season. 

RIICO, being a responsible and vigilant body, has always strived to upkeep the 

highest standard for environment sustainability. Therefore, the allegation made 

by the petitioner is wrong incorrect, hence denied. · Sr. ~ anager 
RIICO Ltd. 
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ARA WISE REPLY OF FACTS IN BRIEF WITH GROUNDS p . . 

1. That, the contents of Para 1 are matter of records. 

2. That, the contents of Para 2 are to be verified through records. 

3. That, the contents of Para 3 are to be verified through records. However, it's 

most humbly submitted that, the Revenue Department, GoR vide order dated 

30.01.1971 directed to the Chief Conservator of Forest, Rajasthan to release 

572 bigha 12 biswa of forest land of village Kuk.at kheda Bir Papad for 

industrial purpose i.e. in favour of RIICO. This land includes Khasra No. 3 of 

area measuring 131 bigha 9 biswa(Annexure- A/ 4). 

4. As per revenue record samwat 2069-2072, this land of Khasra No. 3 has 

already been recorded in the name of Rajasthan State Industrial Mineral 

Development Corporation i.e. now known as RIICO (Annexure- A/5).Now 

after demarcation of Khasra No. 3 at site by the Revenue Department, RIICO 

has taken up development i.e. leveling and construction of Nallas (storm water 

discharging channels) in remaining land of Khasra No.3. 

It is noteworthy that this land has been allotted to RIICO in the year 1971 for 

industrial purpose much prior to the declaration of notification dated 

08.03.2019 which prohibits some activities in eco sensitive zone. Hence, 

notification does not restrict RIICO for taking up industrial activities in this 

remaining area of Khasra No. 3. 

5. That, the contents of Para 4 & 5 are matter of record hence, need no 

comments. 

6. That, the contents of Para 6 are partially accepted rest is denied. The averments 

to the extent of matter of records are not denied. As per Revenue Record 

Samwat 2069-2072, this land of Khasra No. 3 has already been recorded in the 

name of Rajasthan State Industrial Mineral Development Corporation i.e. now 

known as RIICO (Annexure-A/5). 

Now after demarcation of Khasra No. 3 at site by the Revenue Department, 

RIICO has taken up development i.e. leveling and construction of two Nallas 

(storm water discharging channels) in remaining land of Khasra No.3. It is 

denied that RIICO has taken up work for construction of Nalla upon the land 

of khasra No. 10 belonging to forest land. 
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It is noteworthy that this land has been allotted to RIICO in the year 1971 for 

industrial purpose much prior to . the declaration of notification dated 
08.03.2019 which prohibits som ti' · · · · · H e ac vities 1n eco sensitive zone. ence, 
Notification does not restrict RIICO for taking up industrial activities in this 

remaining area of Khasra No. 3. 

It is also worth to mention here that as per the terms & conditions of RIICO 

allotment letter/lease deed, the allottees are required to obtain prior Consent to 

Establish (CTE) and Consent to Operate (CTO) from RSPCB before 

establishing and operating the industries. As per the terms & conditions of 

respective CTE/CTO, the industries are required to treat the effluents as per 

prescribed norms. Further, RSPCB regulates these industries to ensure the 

compliance of CTE/CTO and also take appropriate action against the defaulter 

industries. 

7. That the contents of Para 7 is denied.RIICO has not taken up work for 

construction of two Nalla upon the land of Khasra No. 10 belonging to forest 

land. Although after demarcation of Khasra No. 3 at site by the Revenue 

Department, RIICO has taken up development i.e. leveling- and construction of 

two Nallas (storm water discharging channels) in remaining land of Khasra . 
No.3, which belongs to RIICO. 

8. That, the contents of point 8 are denied. After demarcation of Khasra No. 3 at 

site by the Revenue Department, RIICO has taken up development i.e. leveling 

and construction of two Nallas (stQrm water discharging channels) in remaining 

land of Khasra No.3, which belongs to RIICO. 

It is also worth to mention here that as per the terms & conditions of RIICO 

allotment letter/lease deed, the allottees are required to obtain prior Consent to 

Establish (CTE) and Consent to Operate (CTO) from RSPCB before 

establishing and operating the industries. As per the terms & conditions of 

respective CTE/CTO, the industries are required to treat the effluents as per 

prescribed norms. · Further, RS PCB regulates these industries to ensure the 

compliance of CTE /CTO and also take appropriate action against the defaulter 

industries. 
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9. That, the contents of Para 9 are to be verified through records. The 

Respondents have no knowled ge of any such facts, nor has anything been 

. e ge of respondents, regarding such reports. reported or brought to the knowl d 

' 10. That, in response to contents of Para 10 to 14 it's submitted that after 

demarcation of Khasra No. 3 at site by the Revenue Department, RIICO has 

taken up development i.e. leveling and construction of two Nallas (storm water 

discharging channels) in remaining land of Khasra No.3, which belongs to 

RIICO. It is a matter of record that a joint team of RIICO and Forest 

department has conducted is survey on 08.06.2022 on the direction of Deputy 

Conservator of Forests, Wildlife, Zoo, Jaipur. As also stated by the petitioner in 

his petition, surveyor had issued vague directions exceeding his authorization 

only to conduct survey and submit survey report in the office of Deputy 

Conservator of Forests, Wildlife, Zoo, Jaipur. 

1 I. That, the contents of Para 15 are incorrect. RI! CO bas not taken up work for 

construction of two Nall• upon the !and of khasra No. 10 belonging to forest 

land. Although after demarcation of Khasra No. 3 at site by the Revenue 

Department, RI!CO has taken up development i.e. leveling and construction of 

two Nallas (storm water discharging channels) in remaining land of Khasra 

No.3, which belongs to RI!CO as no work is ongoing on the said land. 

It is also denied that RIICO is disposing any kind of waste in the land 

belonging to the Forest Department. In case, if any industrial unit is found to 

discharge its waste in forest land, Forest Department is competent to take 

action against that defaulting industry. 

12. That, the contents of Para 16 are matter of records. 

13
. That, the con tents of Para 17 are denied. It's inconect that, answering 

respondent has made any kind of dumping of garbage or industrial waste upon 

the land in Khasra no. 10 belonging to Forest Department. 

14. 
That the contents of Para 18 are matter of record hence, no comments. 
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I 
t 5. That, the contents of Para 19 need no comments. 

16. That, in response to the contents of Para 20 it's most humbly stated that, 

instant matter is non-maintainable before this Hon'ble Tribunal as Nahargarh 

· Wildlife Sanctuary notified under Wildlife Protection Act, 1972 which is nbt a 

Schedule Act as per Schedule-I of the NGT Act, 2010, therefore, any 

grievances under Wildlife Protection Act may kindly be rejected in the interest 

of law. Further, the averments made by the petitioner that, an application was 

filed by the petitioner on 19.01.2022 which means the applicant was well within 

knowledge on the date of application i.e. I 9.01.2022. Therefore, the instant 

case is beyond limitation and deserves to be dismissed at threshold. 

In the light of the above facts and circumslJlilces this Hon'ble Tribunal 

be pleased to take the reply on record and may kindly be pleased to Dismiss the 

present Original application devoid of merits and beyond limitation in the 

interest of justice. 

Place: Jaipur 

Date: .. . /05/2023 

Authorised Signatory for 

and on behill°Slf ~ er 
RIICO Ltd . 

Counsel for Respot¥Wt)(i No. 5, V.K.I.A. 
JAIPUR 

(Om Shankei:Shrivastava, Advocate) 
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BEFORE THE NATIONAL GREEN TRIBU ..... . 

CENTRAL ZONAL BENCH AT BH 
ORIGINAL APPLICATION NO. 97 OF 2022 

IN THE MA TIER OF: 738 /2023 " 
.. •.• ....... . ~'{;Jif)ti~J.L,../\~Q Kamal Tiwari 

Versus 

Union Of India & Ors. 

AFFIDAVIT 

,· _____ ,., . .. • ' 

. ........... Respondents 

_... · 

I, J~,.10 . .J.~~ S/o f~ .. W ... aged about 54 years, 
""Ju-\j'i.,\., 

~T: . .R~~ .J:\~.7 .~ .J?..1.1.~~.!~:-J]~do hereby solemnly affirm on oath as under: 

1. That, the deponent OIC in the instant case and well conversant with the 

facts and circumstances of the case and as such competent to swear the 

present affidavit. J 
2. 

That, the contents of the reply are true and been drafted under the office f!' 
instructions, nothing material has been concealed there from. 

3. That, the affidavit is being filed in support of the reply. 

VERIFICATION 

DEPONENT 
Sr. Regional Manager 

RIICO Ltd. 
Road No. 5, V.K.I.A. 

JAIPUR 

The above named deponent do hereby verify that, the contents of the Appeal are 

true and correct to the best of the knowledge, information available on 

documents nothing material has been concealed there from. 

Verified here at .... ........ .. ........... on ... . 2023. 

ATTJ~STED 
~w\l 

'JOTA1WPUsuc 
JAIPUR-RAJ 

0 3. Mt-':· 2023 

~di)~ 
DEPONENT 

Sr. Reg1onarManager 
RIICO Ltd. 

Road No. 5, V.K.1.A. 
JAIPUR 
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. .... ;·- .:. .. - . .. 

/ 

. FROM& 

'1'01 

GO"'~ .OOllrnT OF ,tAJAST[~.L~ 
ill• VUHJE (A) DEPA4')1ENI' 

Tho .Deputy Sec:i-otary to Government' 
«1Jaath&li, J'ADU <. 

Tho Cb.tit Couervator o~ Fons~• t. 
Ua.tarilian, JWD.ite 

i1"''1 1' j '1 

® 

No. Fe 7( 2) Er£V/ A/110 Jd,pur, dated. the 22m March, 197 
Suba ~lease oi• fonJat la.ad ill vi:llap &Ul(ar lilioda 

t~r- Lbdust,d.al purposes• . 
Reta 'l'hle Dept1:•• lettor ot ~ven number datOd )Q-1-71, 

•••••••• 

& . coa.tiRQat:lon of ht• depu.t.mc:,11i . •J.et$;e;a- ~or re-i'ere,1 
I lllll d trectad. to C'Otl'V0}' 1a.n0Uon of tbe GOV$~ ii6 · ~lo~o 25 
• t.4 tU.sw.a u f~•at 1~ u ~" detail• 8£·fl.Q .ttw~.v ~;c, the· i«, 
»•p.art•Iti lo~ biluot-riil plll'poaoe on tJ:1.t -~ ~il.lt<itu, 
0onVQyec1 to you Vidti lettor wvier roferGuoot• 
Y.&11,u 
Jtukal- ltheda 

-cio-
'Beear Papar 

-do-
-do-

llwu:a IP• 
4 
·· ·14 

:Ii Act. 29 

' / 
offittr, i11c.o t\d, 

11 5 'J,'1.J,P,. I 
·_!.-- ~ 

@tl!'A . 
00 
~1 u 
00 

if 
1'oun tt-a.t~ • 

114/-• 
( WIPA1' R4I ) · 

Deputy Secretary to Gove.C'O!D&ut. 

•• I 

84/-
Doput,y- S&OrD"t&l'7 ~o Go:vUll!DII 
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GOVERNMENT OF RAJASTHAN 

REVENUE (A) DEPARTMENT 

FROM: 
Th : Deputy Secretary to Government 
RaJasthan, Jaipur . 

Th~ Chief Cons~rvator of Forests, 
R8Jasthan, Jaipur. 

No.F.7(2)REV/A/70 
.Jaipur dat_ed the 30th Jar.., 

Sub: Release of forest land in ~illage Kukar Kheda 
. Industrial purposes. • : . . 

Ref: This Deptt. endorsemeni: of even number dated 6-. ' 

Sir 
I a:n directed to convey sanction of the Governor to 572 Bighas & 

12 Biswas of forest land as per details given Village Kukar Kheda to the 
Revenue Department for Industrial purposes. · 

The payment cost of trees/forest produce standing on forest land 
will deposited forthwith by the Rajasthan State Industrial & Mineral 
Development Corporation, Jaipur, after 1le same has been determined 
by t.'1.e Forest Department in Consultant with the Forest Secretary. 

IJ<u.kar Kheda · Khasra No. 6 
Bir Papad (Part) 

l 
2 
3 
4 I 

I 5 l 
I· 

6 . I 
J 

Total:- i --

74 Bighas 3 Biswas 

100 Bighas 10 Biswas / 
6 Bighas 14 Biswas f 

131 Bighas 9 Biswas , 
77 Bighas 6 Biswas f -· 

112 Bii!has 18 Biswas 
38 Bir.has .12 Biswas 
31 Bkhas 

572 Bif:has 12 Bisawas 

Yours faithfully, . 
sd/-

(GANPAT RAI) 
Deputy Secretary to the Government 

Copy in continuation to this departm~nt endorsement or even ~at~d 
6.1. 70 forwarded to thP. following for information and, n~cess~ ;ac_uon. -
1. Secretary to the Go\t,, Industries De~artment Ra.i~shh?n , jaipur 
2. Collector, Jaipur with reference to his D.O. Lette1 No .33 t I dated. 

3. 6~~·~an, Raja3rhan . State Industrial & Mineral Development 
Corporation Ltd ., Jaipur. 
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l1G-21le~T m '(!Q).7(2pJ.cn.70 .30.J.70 3f~4icial cir 
Ra1icB , o .-3.71 cffi' aei:a1&1 . . c51 qoT 

"R~ cm.Tri 

~iITm ~a)aft 7q;arr 
aftm~ • i , 

6 trri 74-3 I If • ... 

afrg-qrqg 1 1 0 0-1 0 

2 6-14 · 
" 3 1 31-2· 
" 4 77-6 ,, 

5 1 12-18 
" mt 3s·-1 ·2 6 ,, mi 31-04 7 \. 

" c5R <itJr .:, 
·s·r2-r2 

r;o 
ag.glt-lc!R 

I 
I 
I 
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lJTq'~-mr_:- 'Cfl'q'J 

mR~:-
l-~.f.f.~:-
~:-~ 
~:-~ . 

'ifil~d ifirt iti1' 'ITTflAar ifrll' 

1 100-10 ;ftJ- 1 

',• 

~.!°~;;ft ~r,ft) ~"'~~) . 

:- 2069 • 2072 
ffl<ff ;nir :-mr.mm 

~if;)'~:-~-fitffl 
'Vmtiffl;m:-22 
llnrt~~:- 25 

~lUVl~q~ 
~" ~~i-jq~,t ifil<'l°fu1'1 
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ffl'11TN iJV;r ijjijjid(4(•1 nirr~ft;rt;t; 

ft,;qvft 

100-10 ..... 50.25 l ::--, . 2 
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-· 3 
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5 112-18 ;b1 112-18 56.45 
6 38-12 'lftJ 1 38-12 19.30 
7J1 31 ~1 31 15.50 
p ·7 4n.o9 . 498--09 249.22 
ffl-

lf( n,r m lllff tl'~t t1 
~~f.l;tft',ft-~ihn~tl-lrit~-ltin'~Tiiilf 

1ffl' lit fittit :- 17/10/2014 

frt I) "'>, I ~li ")_ 

CD--~.f~~~ fi~1'l ~~cf 11~7 _t- ~r,.. 
. -<9.(,i-?f <id ·g 

Cf) R-1.14Y1 "~-i~ ~}"I 

. . {~.+, ~· 1 
. " ·. ® f:'l~l\1 1ryh~ 

J 

A1 3EBif 0t '1.-l/ Issued Unde·r R:n , 1G · · ,... 
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tu O.pu-ty seo.,.tar,· .. O.,., r .... ni. 
R&J•tbul, JAJPUi.l • 

fta · 

Tbe ~f o~e-nater o, tore•••• R•~-----· JWUR. 
No. I'• 'I {2) UY/ 4/Te J.a4pv.r, dat-ed the 2211d Nanab1 1971 

hltt a.i. .. e ot tore•• la rill.ace lillk&r 1Uaecla 
f ·• s.a,tua·\ r i&l -p~•-• 

aef'a 1b1a hptt·. l•t1'or ot •"n Q.umber d-.••• 30-~ 1.1, 

• ,1. .. . ......... ~-- . ... ~t---.... ..... 
r"-r."'"".: ~ .--- _, __ ~ - ~- , :-· ·--::. -.? 

.J. .-" - --

....... 
. .. .... 
" 
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